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CTbML aJMINISTRTIJE TRIbUAL 
hACMLGF\E 

JATLD THIS THE 26th DAY OF JU, 187 

Present : Hon'ble JusticQ Si V.S.Puttaswlmy 	Vice—Chairman 11 

Hcn'ble Sri L.H.A.Feço 	 1embr (A) 

MPPLICMTILN No.11J/87(F) 

L. .Yadv, 
Chxceman - I, 
Gas Turbina F s3arch Establishment, 
BanE1ore - 75. 	... 	Applicant 

Is. 

Sacretary to the GoJarnmwnt of Indi, 
in the Uni\Jer1ty of Defence, South E1oc., 
New Delhi - 11. 

The Sciontjfjc Aduisor to Fak5ha 
anthri and Director Genr1 

Fwsaarch and Deuelcpment Crgn., 
Ministry of Defence, 
New Delhi - 11. 

The Dirctcr, 
Las Turbine Fesearch Establishment, 
Banqalore - 75. 

SdtjQo Sinh, 
Foreman, Aeronautical i)evlcpmant Establishment, 
bangalore - 75. 

P.G.Sarkar, Foreman, 
Gas Turbino Eeserch Establishment, 
bancaicre - 75. 

N.S.Khadi, Foreman, 
Gas Turine Research Establishment, 
Banc4ore - 75. 

This application haE come up cefore the court today. Hon'ble 

Justica Sri V.S.Puttaswamy, tlice—Chairrnan made the followinq 

Case called. Heard the applicant who is present in Person. 

2. 	In this application made under Section 19 of the Administrative 

Tribunals Act, 1925(the Act) thE applicant has soucht for the followinq 

reliefs :- 

[-J 
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In th lIc ht of the foraoono cii cumstoncs the 	J 

applicrint humbly prays tht this Hon'ble Tribunal 

be 1.lesd to issue 

to plz!ce the app1ic-nt snicI to re 	ants 4,5 

& 5 w..f. 5.11.61 nd il othor junio:s as on 

5.11 .61. 

orant all promotions to the applicant 	raspon- 

dents 4,5 and S as.: favouled with all consequen-
tial benefits such as arioor of p'y nJ allow5nce$. 

to crant pBnsionary benafit unnor the provisions of 
C&R Article 416 (b) read with pension iulcs by 
treotinc tho five days i.e. 1st to 5th ILV.61 crnt-
inc leave as is now beinc don to tcohi Employees 
undi similr circumstncss ince 1985 as explained 
abcv. 

crantinc all such other conssauartil iliafs which 
this Hon. Tiihunwl may eam fit in thL_ cj1cumst-nces 
of the c:ae and in tha inta .t of juticc" 

Tha Eccistrar had opined that this applic tiun mada on 2.3.19i7 Wj5 

btLCd by time. Je haia purcued the office cLljectio-IE and huard the 

applicant on the office objections and merits. 

3. 	Even without referrinc to tao 	Eat out in this 

spp1icticn which runs to 12 closely typoo paces, it is obvious that 

the applicant is soePinc for redraseal of a cievnccs that aroce as 

esIly as on 6.11.1951 or in the 	r 1951 and in any event well before 

1.11.1982. As ruled by tha Principal oancri of tis Tribunal in (CiT 

1935 ATR 203) JJ .1EHPA v. SEC[T Y, this 	ipljc:tion to redress 

ricvances that arose piicr to 1.11.12 cnnot co entortained by 

us under the kCt. On this short croun this applicuticn is liahie 

to cu rejected by us. 

4, 	dO are also of the view that tLis 8 ppliction is nothi:ç but 

a repetition of the claimr. made by the applicant in A.2U11936 decided 

on 5.1 .1987 and Review Application o.31/85 filed in that case which 

was aismissed by us today. de are aistress 	at this repotitica of 

tha claims to seek reliof for bycone eras. de dc hops that ha appli-

cant will stop aitatinç the same. 
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5. 	In the lioht of our discussion, we hold that this eppli— 

cation is liatlE to be rejected. We, therefore, reject this appli—

cation at the drnissicn staçs without notice to the reEpondents. 

- ' 	 irir. (A) 

Nt, 

AN. 


